CENTRAL ADMINISTRATIVE TRIBUANL
ALLAHABAD BENCH,. 2LIAHABAD

seovee™?®

. original Application No, 378 of 1992

A}c'un Kumar Bhagl —m———— Applicant
qusus
- \

Union of India & othe'rs ————— Respordentds

Hon' ble nur, Justice u,c, srivastava, V.C,

Hon'ble M¥. K. Obayya, AM,

( By Hon, Mr, Justice U,Cc, srivastava, v.C.)

The applicant has approached this Tribunal praylrx;

that the direction may be issued to reSpondents to
int’erp‘late, the name of the applicant for the panel
dated 12, 11 1987 at appmpriate place with all consquer-
tial benefits amé they be also directed to prodice the
original record of written test of the applicant held
on 8301987 and Vive-voce test held on 17411987,

2; The applicant was initially appointed @ as
safaiwalad® ® in the grade of ks, 196-232 on 307,10%,1975
and was posted under the Carriage and Wagon depazrtmeny

‘s was prromoted to the post of Sknmting Porter grade Rs
200= 250, He was again promoted and transferred as
polintman graae Ry, 200-250 and was posted under Station
Master, Laksar Juntiom of N, R1y, On 141,82 bhe was
selected as Cabin Signalman by a positive act of

selection in grade of R, 210—2‘70/ 260=-400 and was
sent for one month training,lbtiflcation dated 30=12~86
was issued for filling up 38 vacanc;\es of ®Switchmen
in the grade of 1200=2040 for the persons who had compls
tel five years of service up to 31 12 1987 and were
matlriculateh The applican; had appeartlf/the test and
was jnterviewed vide order dated 3 4 _g7 , The applicant
alongwith others were gdirected to complete two months

U training " rThe applicant was placed at SY, No, 31 of th
list




- 2—

MWfﬂﬂm The appliqant sufcessfully
completeithe training and his name appear?az: sl, No 13 of the

successful trainegesf The resmn.—derrts issued another letter
dated 24_8,87 for fresh interview The applicant apr‘eared
&éi,:he fresh viva~voce test but in the result declaredh on
12,11,87, the na me of the applicant_did not @ figure, Against
his gi‘ieVanceEeghe applicant made va}.‘ious repi'esentatiom and
he was repli/yide letter dated 14/,9.90 | The applicant Ta;gj‘fain

represented the matter by filing appeal dated 8.4.91 but/ ng

avail, The reSpondents have stated that the eepaE

test held on 6,3,87 to 8.3.87 and St_z_pplement;:a%.'y on 8,3°,87 and
thereafter viva-voce test held on 1,4787 to 474787 and 8.4.87 a
and Supplementa.ry held on 13- 4 87 wgre cancelled on administ-
rative reasomns by the competent authority andas such as the
fresh selectiop for the post of Bwitchman grade @ 1200-2040 was
arranged and written tast held on 8.8.87 tp 1176787 ana
Supplementaixy held on 16:_9"_87 and theﬁreafte}c- viva=voce teet
test held on 7., 97 .87 to 9* ,9.87 &ng supplementgry held on_
16°,9.87, The applican‘«'/gg:iw called to appear in the fresh

selection and viva~voce test |, In which the applicant was not

gound up to Jrequiredut standard for the post of Sweitchman

~

and that is why his hame %baé not found place in the list, ..
37 Accoirding to the respondents due to exigemcy or
urgency of staff , the p_eirsorﬁ who appea}ed in the written
Ltest and viva voce test were sent for training only to s82@F
save & time angd ensure the availabillity of srained staff of
Ope}ational duties and as such the applicant has mo case and
the applicatiop deserves to be dismisa_ecf:

e

4 From the facts it is clear that the applicant has

L ]
not
M.rstated the facts cortecely as in the second test, he 'Dal'tiC'l

pated tecxhesis without any cbjection | He was not found £it and
that is why his hame was mot included in the panel. The applica-

[

tion ddserves to be dismissed. No order as to costs,

er (& _ Vice~Chaimman
f,('l._-ahabad 2.3]3)9y



